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+[THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY  AFFAIRS (SHRI
FAKHRUDDIN ALI AHMED) (a)
No, Madam. The production has

increased almost g times over these Plan
years.

(b) Does not arise.
(¢) The Planning Commission propose

to carry out annual and five-year evalua-
tions of the Plans.]

Booy To Co0-ORDINATE
PuBrLic SecrTor

tHicu Levero
WORKING OF

269. SHRI BABUBHAI M. CHINAI :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
t° state :

(a) whether Government’s attention has
been drawn to the report appearing in Eco-
nomic Times dated the 20th May, 1969 to the
effect that the Prime Minister will lead
a high-level body to be set up for effective
coordination and integration in the opera-
tion of public sector enterprises ; and

(b) if so, what are the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
FAKHRUDDIN ALI AHMED) (a)
and (b) Government have under consi-
deration a proposal to set up a high-level
committee for coordination of basic pro-
blems and issues relating to public sector
plants including, inter aliz, a periodical
review of the order position of these
plants, particularly, the heavy machine-
building and heavy electrical units,
consideration of resource requirements
and allocations to ensure effective utili-
zation of capacity besides review of capital

+[ ] English translation.
$Transferred from the 24th July, 1969,
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st{ucture etc. wherever necessary, together
with any major issucs and problems rela-
ting to these plants. The details of com-
position of the committee are yet to be
finalised.

tINTERNATIONAL CHILDREN FaIr

478. SARDAR RAM SINGH : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Indian Council of Child
Welfare propese to hold an International
Children Fair in India; and

(b) if so, when and what is the expendi-
ture envisaged for the project ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN

THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) (a)  Yes, Madam,

(b) The dates suggested are from 15th
October to 14th November 1g6g. The
expenditure envisaged for the project is
Rs. 1,47,000.00.

12 Noon

CALLING ATTENTION TO A

MATTER OF URGENT PUBLIC
IMPORTANCE

ForcBLE ENTRY By POLICEMEN INTO THE
WEesT BENGAL LEGISLATIVE ASSEMBLY

THE DEPUTY CHAIRMAN : Now
we go to the Calling Attention Motion,
I have here about 25 names and many
more Members want to ask questions.
May I request Members to scek only
clarifications by putting questions in a
very specific and brief way so that many
more may get a chance, besides the 25
names that I have got here ?

SHRI B. K. P. SINHA (Bihar) : Madam,
I submit that this is a very serious matter
which may be debated in this House.
There must be a short debate at least for
three hours.

SHRIN. SRI RAMA REDDY (Mysore):
I agree with him.

SHRI LOKANATH MISRA (Orissa) :
I support his suggestion for a debate.

+Transferred from

the 29th July,
1969.
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SHRI N. SRI RAMA REDDY
Madam, the matter is so serious that
it requires a thorough discussion in this
House, because for the first time, an act
of greatest damage has been done. . . .

THE DEPUTY CHAIRMAN : I
do not want all that. 1 know that many
of you want a discussion, not a Calling
Attention Motion. In this Calling Atten-
tion Notice, there are 25 names and if
everbody co-operates, we may add about
5 more Members. But if there is a dis-
cussion, very few Members will be able
to participate.  Therefore, I feel from
the Chair that Calling Attention is better
because many Membere from hoth sides
will be able to ask questions. I hope
Members will accept this Calling Attention
Motion.

SHRI DAHYABHAI V. PATEL (Guja-
rat) : Madam, justice will not be done to
this matter by merely asking questions. A
discussion is very important and necessary
in this case.

SHRI BHUPESH GUPTA (West
Bengal) : There are two issues involved.
The two issues should not be confused.
The Calling Attention Notice is intended
to get a statement from the Government
and enable us to ask for clarifications,
whereas a discussion leaves it open to
the Members to cxpress their opinions,
make suggestions and so on, and also
adopt a resolution, if they like. For ex-
ample, I should like a resolution to be
adopted deploring what happened in
West Bengal.

SHRI C. D. PANDE (Uttar Pradesh) :
No.

THE DEPUTY CHAIRMAN : 1
do not want to waste time. Mr. Raj-
narain,

SHRI N. SRT RAMA REDDY : What
is your suggestion ?

THE DEPUTY CHAIRMAN : I have
said that Calling Attention would give
a chance to more Members.

SHRI N. SRI RAMA REDDY : What
about the discussion ?

THE DEPUTY CHAIRMAN :
not decided about the discussion.

I have
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SHRI BHUPESH GUPTA : Madam,
Calling Attention should be proceeded
with. After that, it should be debated.
I wish to move a resolution. Let it be
thrown out.

THE DEPUTY CHAIRMAN : Piease
sit down. Mr. Rajnarain, will you begin ?

H qHATRTAN (IHT FgIW) . #EA
31 qAE, 1969 F1 afewdl FmaA F
faard |AT H, 9 famT @ A0 w9
99 & 91, I e § gfem  #d-
wifet § RFaEt @ ¥ {7 g9 79
¥ BAETE g a7 fasdaE w17 w7
F AR § qg-F1d 6l 7 A faerrAr

g

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHRAN SHUKLA) Madam
Deputy Chairman, according to informa-
tion furnishcd by the Statc Government,
on July 31, 1gbg some West Bengal police
personnel became highly agitated in the
24 Parganas police lines, Alipur, over
their demand for immediate handing
over of the dead body of Naik Sankar
Dutt Sarma from the Mominpore Police
Morgue for taking out a funeral procession.
The agitated and unruly police personnel
then forcibly entered the office room
of the Superintendent of Police, 24 Parganas
and ransacked his office. After this violent
demonstration about 500 West Bengal
policemen went in a procession about 2.30
p-M.- towards the Mominpore Morgue
taking the Additional Superintendent of
Police of 24 Parganas at the head of the
procession. They brought out the dead
body from a truck and came back to
Alipur Police Lines at about 3.15 P.M.
Thereafter, a funeral procession was taken
out from the police lines.

The procession paraded along Refor-
matory Street,  Debendra Lal Khan
Road, Lower Circular Road. Kidderpore
Road, Red Road and Rani Rashmani
Avenue. At about 4.30 P.M. they reached
near the South-East gate of the Assembly
House. They wanted to get inside the
Assembly compound but the' Calcutta
policemen posted at the Assembly gate
tried to prevent them. This resulted
in an altercation and scuflle.

A section of the processionists made
their way forcibly and rushed inside
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the Assembly building. They caused
damage to the furniture and fittings of
the lobby and forcibly entered the Assembly
Hall. They also caused damage to mic-
rophones and other furniture and injury
to some Members of the Legislative
Assembly.  The Assembly session was
adjourned but the frenzied policemen
caused damage to the furniture in the
Speaker’s room and ran towards the
Deputy Chief Minister’s room in the
Assembly House.  One of the security
personnel of the Deputy Chief Minister
was injured.

The Deputy Chief Minister, while
sympathising with the death of the police-
man, rebuked and castigated policemen
for their utterly indisciplined behaviour
in defiling the sanctity of the House and
told them that they must apalogise for
their behaviour.

The remaining processionists  along
with the bier entered the Southern lawn
of the Assembly compound and waited
there. At about 5.50 P.M. the proces-
sionists were persuaded to leave the
Assembly House to avoid a clash with
another big procession which was coming
towards the Assembly House. The funeral
procession then proceeded to Dafferin
Road where the dead body was removed
in a West Bengal police truck and taken
to the Keoratala burning ghat for crema-
tion.

The State Government have decided to
dismiss under the proviso to Article
g11({2) of the Constitution a number
of mutinous police personnel. They have
also requested the Central Government to
alert the local army authorities to keep
themselves in a statc of instant readiness
to come to the aid of the civil power if
and when required. Suitable instructions,
as requested by the State Government,
have been issued to the army authorities.

There can be no justification what-
soever under any circumstances for the
reprehensible and objectionable conduct
of the policemen who entered the West
Bengal Assembly oo July g1, 1969 and
behaved ir this manner. The discraerly
and inaisciplined conduct of some members
of the police force in West Bengal deserves
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SHRI C, D. PANDE : On a point of
order. The other day when this question
was raised, we requested the Minister
that he should not give the report of the
West Bengal Government only but should
give the views cof the Central Intelligence
or whatever agency they have got in Bengal,
to enable us to know the truth. After all,
in this disute thc West Bengal Government
is a party . . .

SHRI BHUPESH GUPTA: On a
pcint of order.

SHRI C. D. PANDE: The version «f
the West Bengal Government is not enough.
We are not satisfied with it. (Interruptioms).
You shouta give your side of it also.

to be condemned in the strongest possible
terms. | am glad that all sections of
public opinion have deplored the dis-
graceful incidents of July 31, 1g60.

THE DEPU1Y CHAIRMAN: Have
you gof anything to say on what he has
said, Mr. Shukla?

SHRI VIDYA CHARAN SHUKLA
If specific questions are asked, I will ftry
to give information, whatever I have in
my possession,

THE DEPUTY CHAIRMAN :
Rajnarain.

Mr,

st THATIAR : qIAAAT, T AT HAY
FY T ATEAT & TAGIE  FTZ |

TF WA @3Ew  qk § Fifad o

S ARG : TAAAT, WX UF
frg @yga Awfaee wd &, S A
Tt wAHE S Afeww sEhgmm
Faog S ag sk gw ol g § 99 Ar
®E | g9 UF faee & s/ Agdl &rar-
fos qma™ § 1 Q0 )

qIAAAT, § 9 g S FY @ WTAAT
HaAlr wogdy § AT AT wraer
faerar =g g f e A1 qfaw [
gfaa #1 uw ZFs 4 fawdn ¥ faumw
T W gam fegr, a8 qdw fasseim
g, TG & grg g o gEd faaay
farer #og sz YR 1A AT A
g% FF AT ATEW § OWE® A
AR FaET & ST AT SHEHET AFEY
gt Oy Y S 39 AR SER AR
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[ wsATTTA ]
5 qrfear¥z & 9z w17, 94T ¥ 99
wrw, ¥ ar faezd @Ua FW G, V-
fos #1 F@ W I FW L, AT
FAX I T FAATH FT FH & AT I
fagdr famer & Qo ag @St €

guawrafa : gare qfed |

sft TEAREN A A ST /g
g & Fur gz #rgg sl §
arfer odr wear g3 #4901 TWE 3 AW
21 ux wdar GRY Sier & i o
& S oY | 99 SERIT T A A0
Fr ArFAFI FEAFAT AT AT | I
gax § 7 9ud T2 UF SaEd TEEd
THT YT AT § & 5 F1 WL STAT 74T
S IF AR AG § T@ HEAT FY foeay
SR arg q A ot T = weg
aFST § W A7 A SgF aF {67 Ferd
gk wggfem  # aeATd gEan
gfee oF = ArfesT & @mg af | I«
gag gfee &1 HA aTE § g9 A
g3 foar sz g7 &% gfaw #1 AET
qrae #¥ fzar v ow gag gfew w1 S
Aredy faeT SEY T |IT STAT | 99 quA
gfew arr Argq At HEATST FT 9w
F, MY Fe7 GFT F, T A 1w
g7 IEY AT FATd F0 AT qET
Y| FgraT gfe@ & <& WA FTER
G FI AT, TEE G H G
1% Arrwrdr oft ? qfew vt &1 FEr
frfageT & gk FuT WAl fEam
war, famea ¥ gary s B aT ag
A zg quadl FATR 47T a7 Fg 9% A
g e Jerd qEr fear T 1 ag v @
q FIewr | 9w gfag F faardt F1
FYAFT q AMITE | TR { I AT
Argar g o awme &, afk=ma e 7
FTETT &, 3T qT@ AT QAT ot fF
aEdle aw AAge A H 5 gAW
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gfe® i Swr AR G, UG 1 48 F
qE GrRTT av  ygeae  fafeew ¥ @
739 AR FEIF I T AN TG F
feqas grad | &t d ag ST SR E
& a1 uw wer ofewdy gurer AFR F
fau FIH T o &F agr a7 gEt syaw
FIA 5 7w AAGT W F 90 ov
AT AN d 7@ AT IqFT FAT 9T AT
T HIT TH qFTT FV GTAT AT T I
) ArgE Wa AT W @) T a8y
0% oT A @ W fr ucwdr
W G¥R FYEIS FTAATET AGT A7
THE DEPUTY CHAIRMAN That
will do. You must wind up now. If each

Member takes ten minutes, how can we
finish this? You must also cooperate.

st VNI HIAAAT ZATR T
QA A I T AN AT F T O
are et g st fr was gafeve ardt
F UH e W IR E T UF Q1T
[ F YA 4 | IAE ATH FAIL
TF U F AT TS TF AL AQTE Y F
|ET & GIAY 9T QAT ATEAT Z |

“Sitnation in Bengal grave due to police
disturbances (.) Atlended last meeting
United Front () My opinion Ministry
has failed (.) Suggest Central Party
should immediately set up a committee
of inquiry to go into the incidents to
determine causes and expose the
political game within United Front
spelling danger to the country (.)
Request come mmmediately to Calcutta
with  other leaders to apprise the
situation first-hand (.) Request treat
this most important and urgent(.)”

THE DEPUTY CHAIRMAN: That
will do. .. (Interruptions,) This shows you
have no question. You cannot take so
much time.

sft TRAREN : T g AFAAT MG
g & =it worw aw. ..

SHRI A. P. CHATTERJEE (West
Bengal) : Who Mr. Gopal Ghosh is, we
do not know.
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o AN : F A7 Aa0e 97 Ay
RAAT Z 1 3 A AAG q%7 a9 F qQTg
FAAT FF FIG q |
(Interruptions)

Your political

life is a very...

THE DEPUTY CHAIRMAN : Please
put your question; otherwise, I will pass
on to the next Member. Please put a
question.

ot UFARET © g9 T F 42
AFAT AEAE 5 AT wmrw | Wy
WL FFA AT § ITE [T BT Q-
F | I ALHIT TH AIq0 FT S\F
IIE RAAFL F4 & fq0 &5 sgaesr
Foit afs afsmdr sme d anaw @
FITHAA  FIA B G247 A 2T

THE DEPUTY CHAIRMAN : You
have taken nearly fifteen minutes. You
cannot go on like that.

=Y AT : § ATHEIT Y AT FEA
el g fw afaa &0 207 311(2)
# 7z wgr & e fody 1 AqegE
g, fpal Frgzm d fpdr gH7 #1 zeEar-
AN F AT A E 1 A AT o =
AR T AT A To dio TSl ¥ FrAT
FEAi g fF FA9 AT AT ITF FATH Ko
fam: ®r § ot Tz g = faa0 el &1
afrfaae zzw fag gu, f@ar fodr £
TR 7 AR 47 g0 30T
maqe fegr A & @ 39y feRfaa
RE L aCIGUERIED el EL RN DT 3t
QUK 9 AT F FART FL@r g ar
Y qLE AT AFIET FAF W G 3T
§ FAMAT0 1 ATR afsqay F9r F1 qGET
TR AYE ¥ FEH ISET TG qrEf FT
aET 3T @ fa ag W 29 9vE T S
FX 1 ZHA FfaamT «1 =/ 979 FT q7q4
F 37y fpar & #ifd a7 37 990 &
T AYE ¥ oAt fear srar @ @ fws
A AT AL AT HEET TART SIL A
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ot famr mon Q% - wEAE Feww 7
FAT T F /T § I 0F GAA gT
g Al ag gz & fr 78T F wradlw
"I TH  gHEAl Y wfF FYAr AR
T AT /LT A qfaar X aFdrg
AJT A% TH  [EHEA  H[ AT §, I
AEN § AT G g1 FE gl
F|H T wEA gl Ag s & Fuitw
W & FAFA AMAT J1 I TH AT H
FUT FTRT " AT FIA FI giEar
AT A@Fa § agifE  ag qrEen s q
asfaa g

oy CRATOAY ¢ 29 I AT FI9 B

TTH FE W E N

=y fawrt w07 qaw : g IF AR GA
AT FIN FT AGT g, T T F1 T2t
FALH o frgw @ 2w 990 F qarfss
A FTAE | THATE B A FE AT
ZALAT graT & 1 WSA FIF(T T IART
AT FIAA FTAT gSAT S | ZAT 39
A F I GIAK KT AT AT A GH
37 WA g§E 9E F qE HAG
Azeql & qWY g qFqed  {3AT AAT

THE DEPUTY CHAIRMAN: Now Mr,
Kulkarni,

SHRI LOKANATH MISRA: Madam,...

THE DEPUTY CHAIRMAN: You can-
not ask a question.

SHRI LOKANATH MISRA: I am
not asking a question. Is this the procedure
for a Calling-Attention Motion ? There
are no further views coming from the
Minister.

SHRI ANANT PRASAD SHARMA
(Bihar): Madam, I am on a point of order.

THE DEPUTY CHAIRMAN: Yes.

SHRT ANANT PRASAD SHARMA :
The honourable Minister has said that when-
ever such incidents take place, the enquiry
15 always made through the State Govern-
ment. Here the State Government 15 a
party and still he wants to make an enquiry
through the State Government.
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THE DEPUTY CHAIRMAN: Please
sit down. Mr. Kulkarni, please put your
question.

SHRI A. G. KULKARNI (Maharash-
tra) : Madam . . .

SHRI BHUPESH GUPTA : Then,
Madam, the State Government also should
hold an enquiry into the Central Govern-
ment , . , (Interruptions). The Central Govern-
ment is a party to this. The State Govern-
ment should hold an enquiry into the
Central Government’s actions. It is indulg-
ing in all kinds of corruption. The Central
Government is a party . . .(Interruptions)

THE DEPUTY CHAIRMAN - Mr,
Kulkarni.

sft TrAATCIAW @ {EwW, W AT @
W g fadaeal gz Ia@ TE T W@
gar g2 9ssr gnm fw AT 3@ 9T 989
FUTH | SHRAT TT AT ATQ @I &
g9 OT gaA FEW AT |

SHRI A. G. KULKARNI : I wanted
to know from the Government clarifica-
tions on three points. I want to know
whether it is a fact that during the last
one month or so some 80 to 100 deaths
have taken place in this area on account of
some distribution of lands? Acuwally the
land to be distributed is about 1 or 1.2 per
cent. while the State Government and the
constituents of the State Government are
fighting among themselves to distribute
that land among their own people. Is
it a fact?

May I also know if in the mecting of
the Cabinet on goth or 3ist there was a
discussion on the lawlessness in the State
and Mr. Ajoy Mukherjee felt that law and
order had deteriorated and on this account
there was a big scuffle and argument, as
well as hot discussions among the consti-
tuents of the UF Government? Is it also
not a fact that the UF Government has
demoralised the Police Force by taking
action and by talking to them that they
should not take action against the goondas
and members of their own political parties
and. if so, how does the Government think
that if such eruptions take place it is only
the poor Police Force that is to be blamed
and not Mr. Jyoti Basu and his clan?

Lastly, is it not a fact that the Central
Intelligence information is something
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different from the information given here
in this House which has been cooked up by
the State Government ?

SHRI VIDYA CHARAN SHUKLA: It
is a fact that in the 24 Parganas area there
have been disturbances among the consti-
tuent political parties which constitute the
UF Government. There had been some
disturbances and the House knows that
therc was a firing in a village there and the
Police party went there and this death
resulted from “the Police party going there
to bring peace there. This very policeman
who was killed in that village was brought
back and the funeral procession was taken,
In answer to the first question, I confirm
that there have heen disturbances in that
arca in which policemen have been involved.
There have been allegations and counter-
allegations about the inactivity of the police
or involvement of the police in law and
order matters. So there has been a back-
ground to this dispute. As far as the question
of argument in the Cabinet is concerned
we have no information about it. As regards
the demoralisation in the police Force,
this is a question about which I cannot
give any opinion here. It is a matter on
which every Member must form his own
opinion after looking into the facts of the
case.

SHRI A. G. KULKARNI: I want
vour protection, Madam. I asked about the
the Central Intelligence report.

SHRI VIDYA CHARAN SHUKLA :
He asked whether we have our own in-
formation. We do have our own inferma-
tion and our own sources of information
but I would not be able to say here at all
whether our information is in conformity
with the information given by the Bengal
Government or not.

SHRI A. G, KULKARNI : It should
be laid on the Table., I demand it, I
want your protection. When the Minister
admits that he has information, why is he
not placing it on the Table ?

SHRI BHUPESH GUPTA: Let him
come out with it. What does he mean by
saying: ‘We have our information’. This
is very mischievous. Either the Minister
should . , . (Interruptions) When the Minister
is making a statement here, he is making it
not as the West Bengal Government man.
He is making it as a member of the Central
Government responsible to this Parliament.
Now, normally in such matters the state-
ment is based on the facts furnished by the
State Government. He has made it. If he
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has the courage, surely, instead of trying
to suggest that he has his own sources of |
information, he should get up and say which
part of the statement his source contra-
dicts. Let him say that. Which part of the
statement of Mr. Basu and Mr. Mukherji
1s contradicted ? Are your running parallel
agency there? This is an insinuation. You
have to go by the West Bengal Government
information. It is a constituent of the
Indian Union. I am not afraid of it .

(Interruptions)

SHRI ANANT PRASAD SHARMA :
Whatever information he has, let him place
it before the House. '

SHRI BHUPESH GUPTA: He should
tell us which part of the statement is wrong

SHRI CHANDRA SHEKHAR
(Uttar Pradesh) : I rise on a point of order.
I do not agree with the demand made by
Mr. Kulkarni or Mr. Gupta because any
information which the Central Govern-
ment has, unless and until the West Bengal
Government is dismissed, the Central Go- ]
vernment has no right to divulge. As long ‘
as there is a properly constituted Govern-
ment in the State and the matter relates
to that part of the State, he cannot divulge |
1t. '

SHRI ANANT PRASAD SHARMA:
Why discuss it here?

SHRI CHANDRA SHEKHAR: As
long as that Government is there, the
Minister has to give the information given
from there and I do not agree that it is a |
matter of courage. If he takes up courage, '
the situation will be repeated which has
been repeated in Bengal. Mr. Gupta may
have any courage because he has not to
rule or administer the country. He is not
worried about law and order, and security
or tranquillity or peace in the country.
So he can demand any information from
Mr. Shukla. Under the circumstances
the Minister should not be asked and he
has no right to place it on the Table.

(Interruptions).

THE DEPUTY CHAIRMAN: Why
should everybody stand up. I have 25
names here. I have a very long list and
after this 1 want to give the others also
a chance, specially those who are on this
side and who come from that State, but
if you are to go on, you must take the
replies from the Minister and not force
him to say otherwise. Let the whole list
be over and after that we shall see, time
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SHRI RAJNARAIN: Point of order.

SHRI ANANT PRASAD SHARMA: A
very important point of order.

SHRI M. P. BHARGAVA  (Uttar
Pradesh) : Madam, he has accepted the
charge that the things are being cooked up.
1s the House listening to cooked-up things,
or ispthc House listening to the facts as they
are ?

THE DEPUTY CHAIRMAN: Pleasc
sit down. All of you cannot stand up at the
same time. Now Mr. Mitra.

SHRI P. C. MITRA (Bihar) : Madam,
while the action of the demonstrating
policemen is certainly condemnable and
all support should be given to the West
Bengal Government to enable them to
take stern disciplinary measures against
the miscreants, may I know from the hon.
Minister whether he is aware of the extent
to which the Deputy Chief Minister of
West Bengal and his party are responsible
for bringing about an all round atmosp-
here of lawlessness and violence in the
State and, further, whether the hon. Mini-
ster will be pleased to give the following
information : first, whether the Deputy
Chief Minister, Shri Jyoti Basu, offered
to resign from his office even before the
Chief Minister in view of the fact that he
utterly failed to give protection to the
Speaker, Members of his Cabinet, and
other Members of the Assembly, which
he is supposed to provide as the Minister
in charge of Police; secondly, -

THE DEPUTY CHAIRMAN: Your
questions are very long.

SHRIP. C. MITRA . secondly
whether in the meeting of the Co-ordina-
tion Committec of the United Front after
the gruesome incidents in Madhusudanpur
and Bharatgarh villages the Chief Minister
himself said to Mr. Jyoti Basu that things
had become unbearable and urged him to
take effective steps to stop all this viole-
nce, and whether Mr. Jyoti Basu accepted
that many of the anti-social elements had
entered intu the constituent parties of the
United Front and he assured the Chief
Minister in that meeting of the Co-ordina-
tion Committee that he would take action
against all those anti-social elements and
make them quit the United Front;
thirdly . . .

THE DEPUTY CHAIRMAN: How
many pages do your questions run into?
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SHRI P. C. MITRA:. . . thirdly, whe-
ther the same Deputy Chief Minister, who
was against the stationing of the Central
Reserve Police in West Bengal, has now
been compelled to allow the military to
stand by and come to the aid of the civil
authorities when called, which is ako a
Force completely under the control and

administration of the Central Govern-
ment; . . .

THE DEPUTY CHAIRMAN: Nothing
more. You cannot go on like this, Mr.
Mitra.

SHRIP. C. MITRA :. .. fourthly, whe-
ther the hon. Minister’s attention has been
drawn to a report that, taking advan-
tage of the present situation, the Deputy
Cheif Minister as decided to do away
with the services of a large number of
police officers and police personnel of
Calcutta and West Bengal and to re-

place them by his own party-suppor-
ters; fifthly, .

THE DEPUTY CHAIRMAN : How
can I give chance to others if you go
on like this ?

SHRIP. C. MITRA : I am finishing

with this last question. What was the
approximate number of policemen who
entered the Assembly precincis? The

Deputy Chief Minister hassaid that only
a small number of them entered the Assem-
bly precincts, Then how is there talk
of dismissing about three hundred police
officers when his own statement was
that the number was only about a
hundred ?

SHRI VIDYA CHARAN SHUKLA:
Madam, the hon. Member asked me
whether there was any atmosphere of
lawlessness. As I have said earlier, there
have been instances of lawlessness here
and there, and the police personnel
who went . .

SHRI A. P. CHATTERJEE: On a
point of order.

THE DEPUTY CHAIRMAN: Let the
Home Minister first finish the answer.

SHRI VIDYA CHARAN SHUKLA :
and the police personnel, who went to
control those instances of law and order,
were themselves subjected to lawlessness
in many instances, where they could not
fulfil their duties properly, and in one of the
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instances I stated earlicr, the police cons-
table, whose funeral procession was taken
out, this particular constable was shot
dead in one of these incidents of lawlessness
in 24-Parganas.

As far as the question of the offer of the
Deputy Chief Minister to resign is con-
cerned, Madam, we are not aware of any
such offer having been made by the Deputy
Chief Minister. As for the other questions
asked by the hon. Member, they are of a
general nature. And may 1 clarify, Madam,
that whenever we have our information, we
use it for our own purposes? And I refute
the charge of Mr. Bhargava, that we are
cooking up anything here, emphatically.
I would not give any information to this
hon. House which is believed to be untrue.
They are facts which I have placed before
this hon. House. Of course I may only say
this, Madam, that we may have additional
information and we may have much more
information yet to come. But it is wrong
and uncharitable to say that the informa-
tion that I have given here is cooked up,
or it is wrong. It is not wrong; it is right
to the best of our belief.

SHRI ANANT PRASAD SHARMA :
What about the replacement of policemen
by their partymen? That point was raised
by this hon. Member.

SHRI VIDYA CHARAN SHUKLA
Yes, he asked that one more question.
In the barrage of questions I forgot to
answer that particular  question. He
asked whether the West Bengal Govern-
ment have replaced certain police per-

sonnel with their own partymen. I have
no information with mc at present about
that.

THE DEPUTY CHAIRMAN
Now there are Members from other
parties also who have tabled this Calling
Attention Notice. I would first of all
like one from each party to put their
questions now. I shall go round in that
manner first of all. Mr. Dahyabhai Patel.

SHRI DAHYABHAI V. PATEL :
Madam, I would like to repeat once again
that this is a matter for discussion, and

question and answer like this is not
going to satisfy this House., The gcne-
ral teeling in this House is that the
law and order situation in Bengal has
gone completely out of hand and
it needs to be tackled properly. The

Home Minister is not willing to come
out with all the facts known to him from
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2]} the sources for reasons best known
to him, and so this House is not satisfied.
Everybody knows that the situation in
Bengal is deteriorating every day. There is
no sense of security in the minds of the
people. There is a reign of terror by
their own vyoung partymen there.

SHRI BHUPESH GUPTA: On a
point of order.

SHRI DAHYABHAI V. PATEL : What
18 this interruption so soon? Are vyou
controlling the House, Madam, or is he
controlling the House ?

THE DEPUTY CHAIRMAN: Please
sit down, Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA: I am not
opposed to a general discussion, but. .

SHRI DAHYABHAI V. PATEL
Madam, I am not to be interrupted by

Mr. Bhupesh Gupta every time 1 speak
on a subject such as this.
SHRI BHUPESH GUPTA On a

point of order.

SHRI DAHYABHAI V. PATEL
Madam, this is disturbance to the-order
prevailing in the House, and this is what
they are doing in Bengal, disturbing the
law and order there. I can also repay him
in the same coin when he speaks. But we
want to observe a sense of restraint in
whatever we do. Because we do not do
as they do, this is what they are doing every
day in Bengal. This is the type of law and
order that they bave in Bengal every day.

SHRI BHUPESH GUPTA What
nonsense he is speaking, tommy-rot?

SHRI DAHYABHAI V. PATEL :
Madam, will the Home Minister tell this
House honestly whether there is not a
sense of frustration and demoralisation
pervading the entire police force there and
this is only a small outcome of the pent-up
feelings in the police force? During so
many months of the UF regime the police
has been prevented from taking action
where action was warranted, and prevented
from protecting  law-abiding  citizens.
Because of the interference of Ministers
the police, when they have arrested pocple
guilty of certain acts, have been forced
to release them. On the contrary, people
who have complained of lawless actions
have had to be arrested, again because of
the interference of Ministers. And all this
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has culminated in this unfortunate inci-
dent. However condemnable the action of
the police in going to the Assembly has been,
one cannot shut one’s eyes to what has
been happening all these months under the
United Front regime. Madam, I  have
been pointing out this from the day this
House started this Session, have been
saying that there is no law and order in
Bengal, that it has completely broken down.
And as always happens, when law and order
is subverted, ultimately it recoils on the
people who encourage it. Will the hon.
the Home Minister give us a clear answer
about the difficulties of the police force
in  West Bengal, how they have been
demoralised, the amount of interference
by the UF Ministers and how the police
were being prevented from taking proper
action whenever they had found it neces-

sary ?

THE DEPUTY CHAIRMAN: That
will do.

SHRI VIDYA CHARAN SHUKLA :
Madam, I have said in my main statement
that whatever the provocation, whatever
may be the reason, nothing can justify
the action the policemen took in entering
the Assembly and defiling the House.

SHRI DAHYABHAI
That was not my question.

V. PATEL

| SHRI VIDYA CHARAN SHUKLA :
I am coming to that. Having said that,
I would say this. We can see a sense of
frustration there and that frustration must
have been behind this action of theirs.
I am not saying that there is no frustra-
tion. Without some frustration no such
action would have been taken. But I
again want to emphasize that whatever the
frustration. whatever the pent-up feeling,
no hon. Member of this House could
justify the polcemen entering the Assembly
Chamber and doing that kind of thing.
But I cannot deny that there was some
sense of frustration .

SHRI DAHYABHAI V. PATEL : Why
is the Home Minister running away from
the main question ? My question was
about the breakdown of law and order and
interference in the functioning of the police
by the UF Ministers who prevent the police
frorrn  taking proper action. Why don’t
you answer that ?

SHRI BHUPESH GUPTA Some
breakdown has taken place in somebody’s
head.
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THE DEPUTY CHAIRMAN: Mr.
Pitamber Das.

SHRI C. D. PANDE : Madam, we have
taken the trouble to raise the question and
we must be given a chance.

THE DEPUTY CHAIRMAN: Let me
first call the major parties; otherwise
they will not get their chance even after
one hour. I am coming to all of you.

M diaraT (ST 9RA) . FIA
AOF Q@ QI AgAr§ @ ffdeet
geq ¥ f& wmrag a@ Hw §fw O
vfa ¥ fiw fowre) faars waw 7 9%
T gA w1 g & gfaw fafrese sAfa
Tg AR 7 AZF st wEHw, afww
f&7 sy famifear 3 sa 41 faaga fam
A A1 AT F I A IFC T DA
fo 3a & @7 ¥ 7gi & fufsezd 3 wf7
A7ET AT AR F owraar & 7 o4
FT § 997 W F1 AAT 1 AT ke

a0 ar gz 2 fw ol faqrfear
faq gux gfaa sfeeacd gz Far e
g9 W ara fgaz & gqev faaawvaa
@A FT A A IT A X qAA 97
ARy 1 qAa fear ok = frae ¥
98T H3T F A fagw 9AIF § T
T § A3 AR FA F AAAATEAT
F JAX 3 A T Y I T ATAT A8
AAG( ! TAA ATATAAAG AW Ay agr &
afea fafrezt & wfy fawere v wmaar
M @Y E FT I® AT QAT T S0
AT ? T FT AR A I FT FA
adqrar  fawar ?

o fagrawe waw: § 7 sEF A d
Y BB F agrw sqF wrdge
TA GEKIT KT WIEAT 9FIY g fam F
FXW W R FFT A, AT
F1FAAET FT | W wAArS F oww
| E AT M 4% agy Fwr i
ffzaat 38 quafa § ) 24 qwmr 7
AT WAZ AA & M7 F JgEAs
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g¢ e za & ugw Y (A HIATY
gdr g% fr faT ¥ T W AW F!
WEAT F1 g7 H @ faar sl zmank
§ dar-foopeit Wy wEr ge o7 AT
A 7 o wrar A1 5 38 wEwe &y
CIEGU T U e A R L
FgrAr gFar g frsw F I T 75-
ufF sazg off 1 A F EE AT AT
g 1 geW AEd € v SN gt A
< fafaeet & a7 w7, fafaed
99 %1 gher N fer gl fafrees
FT AA[ET AT ST ST ATE AR FTO0
330 &Y gvaT &, @ A Al #g aFAl
T FTTT FY wFAT & AGRA gEAr gf
mEqE T AT EfE ST F W oA
afg #1¢ srgx gew &1 wiEAr fqare
q9T 3 fa ar ggo udo wdo & ufa 77
fafreze & wfa £y q1s® awg #vgaeal
9 & gTaar A 47 ) IW AW AN
gdeqr g% w@ & A F o fem
a3aF gfa F1E AT FEATA FT WTEAT
qEY of1 1 FE wraaT T FEY & A A
qoz g% gy w A wEr frassfa g
afFr za &1 fde &% fear qar 9
IA & FLO FATE, THAMT FA A I
q9 F1 A9rg Ag7 fgar QU qFar

ofi qvarea I : gfAw wfw &
AW YT UF W I G« f@Awrd Aqw
¥ AT AN AT I F A TR AT A
araq fgaar agf wa gt ?
(Interruption)

SHRI G. H. VALIMOHMED MOMIN
(Gujarat) : There is a reference in the Home
Minister’s statement that the police after
having indulged in this vandalism dispersed
because some procession of some other
people was coming. Who were the other
people who were coming” Because I am
told that the Bengal Government also
maintains a sort of citizens’ militia and was
it that which was coming and was it
threatening to overrun these policemen?
What is the Home Minister’s reaction to
that?
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SHRI VIDYA CHARAN SHUKLA :
The other procession that was coming way
a procession of the supporters of the UF
Government,

SHRI N. SRI RAMA REDDY : So
the cat is out of the bag. (Interruptions.)

SHRI VIDYA CHARAN SHUKLA
And there was an imminent danger of 3
clash between the two and therefore the
police procession was advised to go away
and they left.

SHRI A. D. MANTI (Madhya Pradesh) :
May I ask the hon. Minister of State
whether his attention has been drawn tg
an extraordinary statement made by
Mr. Jyoti Basu about this unfortunate
and deplorable event the other day when
he addressed a gathering in Calcutta?
He said at a rally of UF supporters thag
thousands of youths will come forward
to deal with such unruly policemen if
necessary. May I ask the Minister whether
the Government of India have conveyed
its views on this open incittment of mobsg
against policemen and may I know whether
he considers that such incitement would
not reproduce Mao’s China in West
Bengal ?

SHRI BHUPESH GUPTA : Wonderful
interpretation. What is wrong? Suppose
I say thousands of young men shall rally
in favour of bank nationalisation #(Interrup-
tions).

SHRI VIDYA CHARAN SHUKLA :
Madam, this matter concerns the West
Bengal Government directly and they
would be responsible for whatever action
they take and if they take any action which
rebounds on them then they will be facing
the consequences, not we.

SHRI C. D. PANDE : In judging this
incident we should have a full idea of the
background that has been simmering for
the last five months. The Home Minister
may not be aware but every Member
of this House and every man in this country
is aware that for the last five months 3
situation is developing in West Bengal—
whether it is a guestion of Durgapur or
Cossipore or looting of trains carrying
arms and ammunition.

. SHRI BHUPESH GUPTA : Or whether
it is G.D. Pande’s head.
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SHRI C. D. PANDE :... and the whole
gituation should be judged in that back-
ground. Is not the Home Minister aware
that there has been a large number of
representations from the Central Govern-
ment employees in Calcutta that their
life is not secure there..... (Interruptions,)
The Home Minister should listen tojthis.
Is he not aware that a large number of
Central Government employees stationed
in Calcutta have represented that their
life is not secure there, that the way the
things are moving is not proper, that their
wives had been warned to be prepared for
widows’ lives? Is it not a fact that the
officers are being gheraved, that peoples’
courts are being...

THE DEPUTY CHAIRMAN : What
is your question?

SHRI C. D. PANDE : Is it not a
fact that the policemen are not allowed
to function properly to maintain law and
order. ..

SHRI BHUPESH GUPTA
in Delhi or Ranchi?

: Are you

SHRI C. D. PANDE : You are in Agra’
You sit down, you damn fool.

(Interruptions)

THE DEPUTY CHAIRMAN : I think
that should be withdrawn.

SHRI C. D. PANDE I withdraw,
provided Mr. Bhupesh Gupta withdraws.

SHRI BHUPESH GUPTA : What is.
that? Withdraw what?

SHRI C. D. PANDE
whether I am in asylum.

: Your asking

SHRI BHUPESH GUPTA : Can’t [ ask
whether we are in Delhi or in Ranchi?

(Interruptions)

SHRI C. D. PANDE : You always act
like a buffoon in the House. Can you
take liberties with the House? Are you
a superman?

(Interruptions)

THE DEPUTY CHAIRMAN : Please,
before the Minister answers, I want to
know...

SHR1I
He has

ABID ALI (Maharashtra)
withdrawn it.

(Interruptions)
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: If he withdraws, i &Y g @7 WY ¥ &%, g A

drgir o9, T 9Ed AN |,

SHRI BHUPESH GUPTA : If he ceases| gqay st & ) orfisr 21 1 v F0ra

to be a lunatic, I withdraw it.
an esteemed colleague. ..

(Interruptions)
SHRI M. SRINIVASA REDDY (An~
dhra Pradesh) : Madam, I want to know

what is the fate of the nation, if such un-
parliamentary words are used....

THE DEPUTY CHAIRMAN
your side.

SHRI M. SRINIVASA REDDY
On both sides. ..

(Interruptions.)
SHRI C. D. PANDE : I withdraw.

SHRI BHUPESH GUPTA : Everything
stands.

You are

On

(Interruptions)

SHRI VIDYA CHARAN SHUKLA :
Madam, I can make out only one specific
question that the hon. Member has asked
and that is whether we have received
complaints from the Central Govern-
ment employees about lack of safety and
lack of proper working conditions in
Calcutta. 1 would say that we have recei-
ved several complaints from the Central
Government employees working in Cal-
cutta and other areas of West Bengal about
the unsale conditions in which they
have to work and that they do not have
proper security and proper arrangements
in which they can discharge the dutie
of thcir office.

0 W wemn (gfoamor) o dew, §
T 99 & aid g fafaeeT ¥ 7z zforiea
w1 WEar g v Fr sEw grw fafe-
TTT, AMA, F1 A FAA AT AT F qgT
g ot for segiq gwmer faam awr § 1
HMET KT TA TR FT AAEAT H fgAT |
T/ AR A IeEiM 98 gadm fwar @
fm 9 z@am F1 o9 ot fF Y Aras
WA AT AT A 99" [AFF @3,
IgH IR gg W AgHmm fwar fw
Z I AT A1 FgA  AANA T 8
AT I9E AMA F1 G2 T q0A & (7 ATV
q{F SqT 45 39 [ qF F AT AT A

I FArF FY 9T 7 AT ASH AT
Al H SEF! 9 FT AT FACG |

THE DEPUTY CHAIRMAN
please be brief.

But

s Trgnwd Fo TN : A, AATH
St RIA ATCAM : FE AT @ ¢

“It is true that a constable was done
to death in circumstances which we
do not approve. It is understandable
that his death will cause grief among
his kinsmen and colleagues. It is appre-
ciated that a solemn funeral procession
will be taken out by them for expres-
sing their grief. But let it not be
forgotten that we are the co-sharers of
that grief. Here we were waiting—
the Chief Minister and I—with wreaths
of flowers which we would have offered
to the funcral procession in token of our
participation in their grief and sorrow.
I would have myself gone to the cre-
mation ground.”

g T IAHT HAAT qAA § A fF
Fegiw g faue gar § 9rT
zaa A faegw aw Arfex gwr i fF
g % g fafaeat @ 5w fafssex
1T JIT AFET FT 94T 9T, TEH 97 |
av ST AR THW AT T SR IH q0d
FT F wATA qET @A fF ag 98 AW
Tr&aT 7 FT FZ0 9T T84 ¥ E Al q9-
FFE IUT AFAE ! UF WA ATTAE |
F 3aFr Afen ¥ 7z aw Ak @ fw
S safa 73 7 ag  Faer e o fw
fSa g3 agiae AT KT FAT G T8 988
IFFI OFH FW A7 AT FART AT
T AT TR OIH KT K IH0T FT AT

fam®l a9z A quiA aOEHAa ga |

THE DEPUTY CHAIRMAN
} will do.

: That
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st FTE AW AAFIE@ TG A
gd AT AAEWA FLATE & gy =rfed
ca¥ ge # dg AT 7 AF
Fza AEAr g fr ozEd ad

qedy & Fifs 9 IR I a1 fF F
St fEe T E, T A AT TG § AW
Sy st agrafa 39 B fRT 9w
fr dMT FT W 8. ..

THE DEPUTY CHAIRMAN :
do not repeat.

Please

sfy Sa AT ;AT A A H A
gm fafieer @iga a2 garfag  Ad
quay v ¥ are are ge = g 1
agm foag @ FAR F1 AL
@y gh ¥4 g A FEW fafrezz &
Fox fr ag zEdI® 2 € )

dew, For oF gAQ A f F A
g3 wed ¥ am fafazex @@ §
e & 07 qdy arwaE 9 AT awe
faqra @ar § g a4 TS /AT H, WF
o § T A aw owd sad faa AW
qar g AR FL @ |

THE DEPUTY CHAIRMAN : That
will do. Do you want others to be given a
chance or not, if each of you take ten
minutes ?

sft faen avw gE : Sgiaw & swe
qdT F 9375 FT QAA © I F7T FH
Wit & sarA W & W1 SE S FED AT
qgt X fF STw0 T0El 91 fF 9w’ g
pfads F T3 & FIT TF I I3,
FzqF 41d g AR & arqd g | 39F
qar Y @gr 9T wS G gdeAd gid
qfgger gma ®, Rk e fF agi &
IqEx WAt F1 AW AT H Ar 7
gfem a1&f & FIAT WTAA AT OeT |
nF  GRFgTAT A9 ¥ Eawa Eag W
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g ot faaF FT SYREd WAl A
emew ¥ s v gfem el &
wag | qma Wy faar @ SAET qHEE &
et | i £ 1 I gfee aret w1 feaar
fr  fafreer o g fafaeex | gaTaTT g AT A gaT

78 &W &
A | TqF AT A AIHAT F&J0 @l |
sax arz gafge d wear g s §w
gheadl & wy frw a@d sdAa i
AgT gAr W% gEw 4 gl giaw
v By uga & Faar fF od qem
T a2 & fF agt Y I #g@ A A
QA g s A B 9w & o
qfre a7 § IAF w7 H o8y gaiaad
or A, e wAl TF Ifdq A5
¥ ax o wawr fgan, s9E fam @y
Ta & gFT 9 [FQ0, IEF FE A
gzl < |

gawr wara # Agl Srar B oA
gaeg ¥ Far fwar, @OF @ar S ST
g & AT T 9T WA, 7 wad agl
qrar R 98 A TR FTE T |

s wnA AR 39 7 SRR A
ggry AT 3@ 17 &1 FT 3 A7 9
ffF SAHT T AT |

+ fagraTn 95 : I9HET AT @@t
a gfam a@rEw ¥ a9 o) T &1
st gftesror ar g agl AT T FHA™AT,
zgx faary o ¥T gIed @A A&
AR TGN |

s ANF TR qGT
K AF A H. L.

THE DEPUTY CHAIRMAN

Niranjan Varma.

TqST 9T H

: Shri

SHRI R. S. DOOGAR (West Bengal) :
Madam, may I draw your attention
to the position to which the dabate is
proceeding? So many things are coming
out. I think no purpose will be served

by continuing this Calling Attention
Notice.

. ) I think we should have a proper
THFIT FY TS T g8 &1, IAD q7€ ¥%| and thorough discussion. (Interrugtiof:)
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[Shr1 R, S. Doogar]
The present situation in my State is that
the life and safety of the people are in
danger. The law and order situation
18 also very serious in  West Bengal.
(Interruptions.) For imstigating the pelice
outrage, Congress is bemng blamed.

SHRI A. P. CHATTERJEE : On a

point of order...

THE DEPUTY CHAIRMAN : Now,
please. Swnce there 1s a consistent demand
for a discussion from the Swatantra Party,
from your Party, from this side, you have
to find the tme. Now, that is all nght,
but there 1s a discussion on a motion regard-
ing railway accidents. Find the time.
(Interruptions.) Please sit down.

SHRI BHUPESH GUPTA May
I say something? I suggest after lunch
mmmediately we proceed to discuss this.

THE DEPUTY CHAIRMAN The
next item on the agenda is the motion of
Mr. Yadav. Now, if you can finish that
motion by cutting down the time,
we can think of it.

1 P.M,

SHRI ABID ALI : One request ...

THE DEPUTY CHAIRMAN : Please.
I want to say something. We have an
item on the Agenda, Mr. Yadhav’s motion
on the railway accidents. According to
the tume allotted by the Business Advisory
Committee 1t should finish at 4.30. But
if by common consent and co-operation
you can finish at 3.30 or 4, then we can
begin this discussion at 4 or whatever
the time.. ..

SHRI A. P. CHATTERJEE May
I say this? So far as this calling attention
motion 1s concerned, the questions have
been asked from a particular pont of view
only. Therefore, we, representing the
United Government here, coming from
West Bengal, should have a chance to
speak on this, because questions have been
asked from one particular point of view.
So, this should continue. We can forego
our lunch period.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) : Today
or some time later.
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SHRI R. 8. DOOGAR We have no
time today We have to find out another
day for the discussion. The situation is
very serious 1n Bengal. Democracy 1s
bemng killed. People’s property 15 being
looted. A few hours’ discussion will
not do. A full day discussion should be
allowed.

#H TTEAREM : § UF g qg T
@Ig fFae zmav gggaar. .

M AT Fal  (wew g3w) o Aew,
HOT A ATAT & 497

SHRI R. S. DOQGAR Madam,
I again repeat my suggestion ...

s\ frdwa aaf : g wEw, w9 §3
ArEd |/ g dfag

St TFAREN : 7Y 7g gAw g fF
AT AR ZH QT TgH  § FL FIEF 24
AR WY 3T TTRMAA WM W E | gER
WA 7§ R wd a% gaR e g
TAAT AT AT | T ATFIX K T2 AGY
g awdy |

(Interruption)

SHRI A. P. CHATTERJEE : We can
forego the lunch recess. Let us continue.
Let us continue.

(Interruptions)
THE DEPUTY CHAIRMAN

are all talking all the time.
to listen.

: You
I am not able

SHRI JAISUKHLAL HATHI : If
the House so desires, we can have 1t
tomorrow. Tomorrow whole day. It
would mean three hours. We can sit
from 4 to 7 for this.

SHRI R. S. DOOGAR : Let us sit
from 2 o’clock. This is my humble
suggestion. I appeal to the Leader of
the House to consider whether we can
discuss the matter from 2 o’clock to-
morrow. I would again submit that we take
up the matter tomorrow at 2 o’clock,
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st fresA aat : Ao, A0 WA a8
2RE S At IHE AT IAR! AL AT
7 fear g Fw A BT <9 AW
gar wWEr am st z@ fasa qeaw
qH E

THE DEPUTY CHAIRMAN

mortow we have the motion on defections
That will have to go.

SHRI A G KULKARNI I have given

a motion

SHRI ABID ALI
11 o’clock

: I have given at

THE DEPUTY CHAIRMAN . Please
sit down There 1s a competition mn this
House, “I have given a motion”, I have
given a motion’”. Let us be responsible
Members of Parliament This 15 a very
serious 1ssue It 1s an affront to the par-
liamentary mstitutions That 15 why we
are concerned with 1t here Otherwise
1t 1s a State subject. But because 1t 15 an
affiont to the parhamentary institutions,
we must have a discussion here. Now
the Leader of the House has said 4 to 7
tomorrow. 1 am suggesting that we sit
from 2 to 6 on thi, particular business
tomorrow afternoon, if that is agreeable

s\ fiw ant : 99 oF wigAr g fF
TAH A AW aF AETarT g 38 FIiAq
wIA WA 97, ST AT qgar g
fear g

sit anfae <t : wI@T AMAAT

SHRI BHUPESH GUPTA : I would
lLike to make a suggestion Are vyou
gomng to make a precedent? If it is going to
be agamnst the West Bengal United Front
Government, I am opposed to this If
it 1s against the attack on the West Bengal
Assembly by some policemen, by all
means you can have 1it. Then I shall give
a motion also.

THE DEPUTY CHAIRMAN The
motion tomorrow will be exactly in the
language that has been used today in this
calling attention. That 13 number one.
Number two, Members of all parties will
have an opportunity to discuss
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SHRI BHUPESH GUPTA : What 1s
the calling attention ...

DR, BHAI MAHAVIR (Dellu) . What
about the lhst, the remaining Members
and those who have given their names?

#fi TrsRTCEAW ¢ gHY oF wEe fgar
|

THE DEPUTY CHAIRMAN
cannot have both.

You

SHRI A G KULKARNI ‘ Today at
about 11 o’clock I have given a motion
for discussion of the rowdyism by the
police mn the West Bengal Assemblv and
the general conditions of lawlessness.
That motion was given at 11 o’clock.
That must be admitted according to the
rules No other motion can be admuitted.

SHRI BHUPESH GUPT\
shall give a motion also.
discuss the situation

Then I
We should
i Maharashtra.

SHRI R S. DOOGAR . Why are jyou
afraid ® Do 1it.

SHRI A. G KULKARNI You have
to admit 1t according to the rules.

SHRI CHANDRA SHEKHAR : Both
things should not be linked Whatever
the motion may be, 1f any Member wants
to discuss the general law and order prob-
lem, 1t should be discussed separately.
If we are Linking 1t up with the rowdyism
of the police, 1t will create a very wrong
precedent. Whatever the circumstances
may be, the action of the police 1s to be
condemned, and there should not be any
mmpression left outside that on any account
we are going to give any indulgence to
such sort of habit of policemen or any
persons outside to attack the Assembly.

SHRI A G KULKARNI
said that.

: I never
I do not accept that .

SHRI CHANDRA  SHEKHAR
Madam Deputy Chairman

SHRI BHUPESH GUPTA - Suppose
the West Bengal Assembly discusses the
condiuct of Members of Parliament?

SHRI CHANDRA SHEKHAR It
will be very wrong if we take an unfortunate
situation or mcident to settle our political

score. There 1s enough opportunity .
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SHRI NIRANJAN VARMA : How is

it wrong?

SHRI CHANDRA SHEKHAR It
is wrong. If Mr. Niranjan Varma sent
five hundred volunteers to Raiya Sabha,
are you going to discuss . . . .

SHRI A. G. KULKARNI : I do not
understand ... (Interruptions.) What we

[RAJYA SABHA]

are discussing is what happened in the
Assembly.

SHRI CHANDRA SHEKHAR : You
can discuss it. Now, Madam, I strongly
oppose any attempt to mix up tl}e law and
order situation with the rowdyism of the
police. .. (Interruptions.) You cannot dictate.

Do you think I am going to be dictatpd
by Mr. Bhargava? This House will be dic-
tated by the rules of procedure.

A TRATAT ¢ qRAET, AT ATE
Agx & quAr @fay f& a8 @ o
AT FT FAT@ AL © |

SHRI VIDYA CHARAN SHUKLA :
We must give very serious consideration
to the submission made by Shri Chandra
Shekhar. I think he has made a very
sensible suggestion. I am net opposing a
discussion. But the discussion must be
limited to the merits and demerits of the
incident that took place in the West
Bengal Assembly. I agree with the hon.
Member that there should be no attempt
to settle political scores during the discus-
sion.

SHRI ABID ALI : That is correct.
But one thing has to be remembered.
This is not an isolated matter. It has
resulted from some policy of the State
Government and we cannot hide it here,
it has to be brought out here.

oY THAIRTAOY : JW T FET AT
97 7 ¥ g frazw 2 fF sac suva
T T JFE ST TG A R
FTY FINA FIS ATTAAT &Y FHAT & |
feg feafa % gfam @i, 71 gfem o€

Why and how this must be discussed and
this will be discussed.

THE DEPUTY CHAIRMAN : I
want you to sit down please.

o a matter of 2256
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SHRI BHUPESH GUPTA : We shall
be discussing the particular incident.
and what gave rise to that incident, Mem-
bers can speak on that as they like. No-
body is barred. But all that we are saying
is, you can even give your own motion
about the incident. It is for Members to
give interpretation and have an assessment
of the situation. I am not prejudging
it.

SHRI A. P. CHATTERJEE : I rise to
support Mr. Chandra Shekhar. What I
submit is. . (Interruptions from Mr. Rajnarain)
Mr. Rajnarain, will you sit down?

SHRI RAJNARAIN : I cannot sit down.

SHRI A. P. CHATTERJEE : You can-
not monopolise the time of the House.
Whenever somebody gets up, he rises and
says.

SHRI RAJNARAIN Madam, you
can ask me to sit down., not he. You
will find it in the Parliamentary Practice,

(Interruptions.)

THE DEPUTY CHAIRMAN : Please
sit down, Mr. Rajnarain.

SHRI A. P. CHATTERJEE My
speech is not finished, Madam. I am on
on my feet.

SHRI RAJNARAIN : On a point of

order.

SHRI A. P. CHATTER]JEE This
is an unprecedented situation that has
taken place there.

(Interruptions,)

SHRI MAN SINGH VARMA (Uttar
Pradesh) : What is this ? Two Members are
simultaneously speaking. Whom did you
allow first?

THE DEPUTY CHAIRMAN : |
will admit a  discussion tomorrow.
(Interruptions.) No more submissions. I
cannot go on. I am going to accept Mr.
Chandra Shekhar’s suggestion. And the
Minister has suggested a limited scope and
that will be only to discuss the forcible
entry of a number of policemen into
the West Bengal Assernbly and so on, and
the motion will have that limited scope,
and nothing more on paper. That is all.
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SHRI ABID ALI : Why should you
rule out when we—the whole House—des-
jire a discussior on this matter?

THE DEPUTY CHAIRMAN
esire.

No

SHRI ABID ALI : It should have suffi-
“cient scope. It is the doing of the West
Bengal Government which has resulted in
these incidents in the Assembly hall.
Why should you give this ruling? Tell me.
Why should you restrict it when we want it?
Take the sense of the House.

THE DEPUTY CHAIRMAN No.

SHRI BHUPESH GUPTA : It is for
you to admit the motion in that form . ...

sy TIIATIAW ¢ ATGH T A FAT FQA,
92 A4 HEL AT | FIAT HTT SQ qTQ H
fer & Sy &fada

guewwEla : A 9T A WA & AT H
FgT F% | There is no silence in the House,

SHRI KALYAN ROY (West Bengal) :
The West Bengal Government has declared
openly in the press and in the Assembly
that they are enquiring into the matter
and the report will be coming...

THE DEPUTY CHAIRMAN
will do. We have

: That
taken a decision.

SHRI BHUPESH GUPTA : I can tell
you. There shall not be an enquiry,
They will not have an enquiry. You
may shout here as you like. But Calcutta
will not accept an enquiry. You shall be
hounded out if you go there.

SHR1 ABID ALI : You are doomed,

SHRI BHUPESH GUPTA : You cannot
hold an enquiry....

[4 AUG,
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SeconD ANNUAL REPORT AND ACCOUNT
(1967-19€8) or THE BHARAT HEeavy
PrATE AND VesseLs Limmitep, Visa-
KHAPATNAM AND RELATED PAPERS

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : Madam, I beg to lay
on the Table, under sub-section (1) of
section 619A of the Companies Act, 1956,
a copy each of the following papers

(i) Second Annual Report and
Accounts of the Bharat Heavy Plate and
Vessels Limited, Visakhapatnam, for
the year 1967-68, together with the
Auditor’s Report on the Accounts.

(ii) Review by Government on the
working of the Company,

[Placed in Library See No, LT-1403/69
for (i) and (ii.)]

APPROPRIATION ACCOUNTS (1967-68)
oF THE DEFENCE SERVICES AND
COMMERCIAL APPENDIX THERETO

II, Aunpit REeporT (DEFENCE SERVICES
1969

THE DEPUTY MINISTER IN
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Madam, I
beg to lay on the Table a copy each of the

THE

(Interruptions),

THE DEPUTY CHAIRMAN : Papers
be laid on the Table.
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following papers (in Hindi) :

(Y Appropriation Accounts of the
Defence Services for the year 1967-68
and Commercial Appendix thereto.

(ii) Audit Report (Defence Services),
1969,

[Placed in Library, See No, LT-1488/69
for (i) and (ii).]
NoTIFICATIONS

OoF THE MINISTRY
Homr AFrraIrs

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Madam,
on behalf of Shri K. S. Ramaswamy, I beg
to lay on the Table a copy each of the
following Notifications of the Ministry of
Home Affairs :

(i) Notification S.0. No. 1820, dated
the 1st May, 1969 (in English), publish-
ing corrigenda to Government Notifica-
tion S§.0. No. 1303, dated the 28th
March, 1g69.
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